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ANDHRA PRADESH BILLS
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the\Andhra Pradesh Legislative Assembly on

13t December, 2019. ;

L. A. BILL No. 48 of 2019.
A BILLTO AMEND THE ANDHRA PRADESH TOURISM, CULTURE

AND HERITAGE BOARD ACT. 2017.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth
year of the Republic of India as follows:-

1. (1) This Act may be called The Andhra Pradesh Tourism, Culture and Heritage
Board (Amendment) Act, 2019.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2 In the Andhra Pradesh Tourism, Culture and Heritage Board Act, 2017, in
section 6, for sub-section (3), the following sub-section shall be substituted, namely,-

“An Authority or Commission shall have a maximum of six members,
including a chairperson, two official members, not more than two experts in the
related field, and a Chief Executive Officer who shall act as the Member-
Secretary. The Chairperson maybe nominated by the Government or Board.
Whenever a chairperson is not nominated by Government or Board, the
Director-General shall act as the Chairperson of the Authority or Commission,
constituted for dealing with matters at (2), (b) and (c) in sub section (2) under
this section.”.
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STATEMENT OF OBJECTS AND REASONS

According to Sub Section (3) of Section 6 of the Andhra Pradesh Tourism, Culture and Heritage
Board Act, 2017, the Director General or Chief Executive Officer, as specified shall act as the Chairman

of Authority or Commission constituted for dealing with matters at (a), (b) and (c), in Sub Section 2)

under this Section.

= Now the Government have decided to create a post of non official Chairperson to the Andhra

Pradesh State Creativity and Culture Commission.

3 To achieve the above objectives, it has been decided to amend the Andhra Pradesh Tourism,

Culture and Heritage Board Act 2017 suitably.
4, This bill seeks to give effect to the above decision.
MUTTAMSETTI SRINIVASA RAO,

Minister for Tourism, Culture and
Youth Advancement.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 1(2) and 2 of the Bill authorize the Government to issue notification to carry out the

purposes of the Act.

The above provision of the Bill regarding Delegated Legislation is thus of a normal type and

mainly intended to cover matters of procedure.

MUTTAMSETTI SRINIVASA RAOQ,
Minister for Tourism, Culture and

Youth Advancement.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT
OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The Andhra Pradesh Tourism, Culture and Heritage Board (Amendment) Bill, 2019, after it is
passed by the Legislature of the State may be submitted to the Governor for his assent under article 200 of
the Constitution of India.

MUTTAMSETTI SRINIVASA RAO,

Minister for Tourism, Culture and
Youth Advancement.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature (I/c.)
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